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(c) M/s. Pfizer have made an applica .. 
lion for fixation of Price for Protinex 
uoder Drugs (Price · Control) Ord r, 
1979. The propo al is under considera-
lion. 

umber of Bidi wor en 

3472. SHRI OSCAR FERNANDES: 
ill the Minister of LABOUR A D RE-

BA.BILITATION be pleased to state the 
1lUIDber of bidi labour force in the coun-
try, State-wi ? 

THE DEPUTY MINISTER · IN THE 
MINISTRY OF LABOUR AND REHA-
Bll.ITATION (SHRI DHARMA VIR): 
A statement i laid on the Table of the 
Home. 

-

Stateent 

The approximate number of hidi workers (in-
& luding Gharkhata) in different Stat.~s 

(in lakhs) 

1. Andhra Pradesh 2·50 

~. Bihar 3·50 

3. Gujarat O · 12 

4. K.arnataka 3·00 
5. K rala 1·50 

6. Madhya Prade h 5·00 

7· ldaharashtra 2·50 

8. Orissa 1·6o 

9· R.ajasthan . 0·22 

10. Tami I Nadu 2 •00 

It. Uttar Prad~sh 4·5~ 

12. Wi st Bengal 4·50 

Supply Of Power from ingrauli 

3473. SHRI RASHEED MASOOD: 
SHRI RAJESH KUMAR 

SINGH: 

Will the Minister of ENERGY be 
~eased to state: 

(a) whether it is a fact that the Nation-
al Thermal Power Corporation (NTPC) 

ha not been able to cute .commerci t 
agreements with the beneficiary ~tate with 
regard to the' supply of power from 
Singr uli and that the Wodd Bank which 
ha financed a ubsta tial p rt of th 
ingr~uli Project lia been pres ing Go\t 

ernment for uch an agreement; 

(b) whether it i also fact that hug · 
arrears amounting to crores of rupee3 
due to the TPC from the beneficiary 
State for the power supplied.. from Sin 
grauli and Badarpur Th rmal Po r ta-
tions; 

( c) if o detail thereof statin,g th 
reasons for not executing commercial 
agreement with the e ficiary Stat and 
the ·reasons for the non-clearan of the 
mounting arrear on account of the powe 
supplied by NTPC; am:! 

(d) if the te taken hy Governme 
the matter? 

THE MI lSTER OF STATE I THE' 
MINIST Y OF E ERGY (SHRI VIK-
RAM MAHAJAN) : (a) to (d). As per 
the terms concluded with the World Bank 
for financing the Singrauli Super Therm.a 
Power Proj t, th National Th rma 
Power Corpor tion ( TPC) · required to 
enter into commerci 1 agreements the bene 
ficiary State Electricity Board , to whom 
power would be supplied from the project~ 
Discussions are in progress in this regard. 
The State Electricity Boards have r · ed 
some issues regarding the fixation of tariff 
and other rel ted matters. This being the 
first Agreement, it will ta e ome time 
before the e is ues can be atisfactorily 
resolved. In the meantime, billing is being 
done on the basis of an interim tariff .. 

at the end of Steptember, 1982 a 
amount of Rs. 104.68 crores was outstand-
ing from the various States to whom power 
had been applied .from Ba.darpur Thermal 
Power Station . . In the case of Singrauli 
Super Thermal Power Station. an amount 
of Rs. 18.60 crores had been billed upto 
end of September, 1982. The UP State 
Electricity Board (UPSBB) ha released a 
payment of Rs. 6.S crores: 

In the case of Badarpur Thermal Powe 
Station, out of the total outstanding amount 
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f R • 104.68 crores, an amount .of R . 
89.44 crore · outstanding from DESU. 
D U b ome problems in repaying the 
amount d tO' it tight financial position. 
Efforts are being made for early ettlement 
<>f th due . The outstanding from the 

th.er State Electricity Boards are com-
paratively le and the r pective State have 

een requested to relea e the payments. 

port o Thio 
cal & 

amine by M/s. Chemi-
romatic Ltd. 

3474. SHRI CHA DRABHAL MANI 
EW ARI: Will the Minister of CHEMI· 

CALS & FERTILIZERS be plea ed to 
tate: 

(a) what was the quantity applied for-
and a.nctioned for import of Thio Tha-

mine to MJs. Chemical and Aromatics 
Private Limited since reservation of manu-
facture of Vitamin B, for Public sector 
unit; 

(b) whe er it j a fact that Govern-
ment have allowed them import of excess 

· qu tity of Vitamin B than that allow-.. 
-ed to them in the past; and 

(c) what are the teps taken by Govern-
ment tO meet the genuine needs of other 

mall scale units for Thio Thamine? 

THE MINISTER OF CHEMICAi-$ 
AND FERTILIZERS (SHRI V ASAN11 
SAnlE): (a) to (c) Mis. Chemicals and 
· eromaties Pvt. Ltd. were · permitted to 
manufacture Vitamin Bl (Hcl & Mono) 
ince 1st November 1977 i.e. before the 
nnouncement of th new Drug Policy 

in March 1978 when production of Vita-
min Bl was re erved for the publi ector. 

Following ban on the import of 
Tbio Thamin under tbe Import Policy 
for 1980-81 Ml . Chemicals and Aromatic 
applied for import of Thio ·Thamine to 
m,eet tb.ei r ,rement for productio111 

f Vitamin Bl. · Ml . Chemical · and 
eromatic have o far been granted two 

upptementary licences for import ·of Th1o 
· Thamine a detailed below: · 
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Lie nces Value 

Rs. 
i. P/S/I+i5777 dat d 

4-7-1981 . 38,09,?91 ·00 

2 . P/S/1949098 dated 
27-5-1982 . 40,54 500·00 

They have l).Ot been allowed to import 
Vitamin Bl. They b,ave agreed to supply 
their entire production of Vitamin Bl . 
from Thio Thamine against the alloca-
tion orders of the canalising agency (State 
Trading Corporation) at the Governmen 
fixed price. 

As Mjs. IDPL in the Public Sector are 
producing Vitamin Bl, and are expecting 
to make it in sufficient quantities, no im-
ports of Tbioth~amine are being consider-
ed at present. 

Piao to step up power eneration In 
Gujarat 

3415. SHRI R. P. GAE.KWAD: wm 
the Minister of ENERGY be pleased to 
tate: 

(a) whether it is a fact that the Centro 
had sanctioned a plan to step up power 
generation in . Gujarat; 

(b) the details of power generation pro-
ject · to be und rtaken by the State; 

(c) what arc the proposals of the State 
Government for power· generation schemes 

ending with the Centre; 

(d) the availability of power when these 
roject are completed; and 

(e) th a j tance propo ed . to be given 
' by the Centre for improving the power 

itu~tion in the State? 

mE MINISTER OF· STATE IN ·me 
MINISTRY OP ENERGY . (SHRI VIK-
RAM MAHAJAN): {a) and (b) .. The ol-

. Jo:wing power generati~n s~hemes h~ve 




